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IN THE CENTRAL ADMINISTRATIVE TRTIRUNAIL HYDERARAD BENCH
AT HYDERARAD,

C.A.NO.25 of 1996.

Be twean Dated: 23.2,.1994,

B.Sundara Rao

“ae Applicant
And
1. The Divisional pPersonnal Officer, South cCentral Railway,
Viijayawada.
2. The Divisional Railway Manager, South Central Railway,
Vijayawada.
3.

The Divisional Accounts Officer

. South Central Railway,
Vijayvawada. -

“os Respondents

Counsel for the aApplicant

LT}

8ri. Mehar Chand Noori

Counsel for the Respondents

: Sri. V.,Rajeshwar Raco, Sz for
Railways.

-CORAM:.

. Hon'ble Mr., R.Rangarajan, Administrative Member
) .
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O A0 6 2 Date of Orders 23,2, 96

JUDGEMENT

X A8 per Hon'ble Shri R.Rangarajan, Member (Admn.) X

* * *

r

The applicant had ¥oluntarily)retired from the

post of Driver on 15,2,95, He submits that his leave chart
has not been properly maintained and because of that he was
not paid the leave encashment salary as per rule, Aqggrievéd
by the above hehis filed this OA for a declaration that the ;
action of the respondents in not paying him the earned leave
amount from 10,5,63 to 1995 and leave half pay for 650 days

as arbitrary,¢llegal and violative of Articlesl4, 16 and 21

of the Constitution of India and for & consequential direction
to the respondents to pay the applicant the leave encashment

amount and leave Eglf-ﬁby with interest,

2. The applicant had sent & legal notice dated 31.10.95
(A-4) that notice is yet to be repl@d,6 As the construction of

the leave chart has to be done on the basis of the factual

verification of the records it is justifiable if R1 is directer

to checkup the relevant records and reply the legal notice at!
Annexure A-4 in accordance with the rules. In the result,

the following direction is given:=

3. R1 should check the leave chart of the applicant
from the date of his joining railways till the date he wdunta-
rily retired and give a suitable reply to his legal notice

6B Br-beforaciti T Yoo . TFF
dated 31.10,95 at Annexure A-4nghgg;gifgxemls.5%;296;‘ Ifkthe

@pplicant .16 -4g0r{€ved by theirebly—to be.recéived, he is free
e gt s gy ey, L e " ~— A

to approach this Tribunal by filing a fresh CA under Section
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19 of the AT Act,

4, - The O0.A. is ordered accordingly at the admission

M—"{

{ R.RANGARAJAN )

stage itself, No costs.

Member (Admn.)

Dated: 23rd Februarvy, 1996

(Dictated in Open Court)

sd

Copy to:=

1. The Divisional Personnel Officer, South Central Railway,

Vijayawada.

Deputy Registrar(Judl

%h#ﬂ%f

11356

2. The Divisional railway Manager, South central Railway,

Vijayawade.

3. The Divisional Accnunts Officer, South Zentral Railway,

Vijayawada,

4. One copy to Sri. Mehar Chand Noori,

5. One copy to Sri, V.Rajeshwar ‘Rae, SC for Railway, . CAT, Hde\-

6. One copy to Library, CAT, Hyd.

7. One spare copv.

RSM/ e

advocate,

CAT,

Hyd .
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